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SHRI SHYAMNANDAN MISHRA:
How do we know the gravity of the
olfence ?

MR. SPEAKER: If you want to know
the facts, he has Eivm a statement sayin,
that he is dissatisfied with the educational
system and, therefore, he shouted. The
statement says, ‘'l am dissatisfied with
the state of educational system, That is
why I wanted to lodge a protest.” Nothing
mote than that. That is all.

SHRI JYOTIRMOY BOSU: Sir, after
listening to your observation, I thought
it fit that I move a mation. I have moved
a motion that he be released forthwith.
You can put that before the House and
you can take the consensus of the House.

MR. SPEAKER: All that you have to
say is, whether we should warn him or
let him off without any warning. I put
that to you.

Those who arc for warning him may
please say Aye.

SEVERAL HON. MEMBERS: Aye.

MR. SPEAKER: Those who are
against warning him may please say, No.

SOME HON. MEMBERS: No.

MR. SPEAKER: The Ayes have it;
the Ayes have it,

So, he will be warned andlet off.

AN HON. MEMBER: What will be
the language of warning?

MR SPEAKER: It will be just, “he

is warned.™s

SHRI JYOTIRMOY BOSU: He is
a young boy. When he goes for looking
for jobs, this warning will act against
his interest.

MR. SPEAKER: The Howe has
decided it.

19.44 hre.
RESIGNATION BY MEMBER

MR. SPEAKER: I have to inform
House that I have received a letter
dated the 23rd December, 1977 from
Shri Ram Naresh Yadav, an elected
Member from Azamgarh constituency of
Uttar Pradesh, resigning his seat in Lok
Sabha. I have accepted his resignation
with effect from today the 23rd December,
1977-

111L8—iy

1945 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following received from the
Secretary=General of Rajya Sabha :=—

“In accordance with the gmmmi
of rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha. I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the 23rd!Decem-
ber, 1977, pamed, in accordance with
the provisions of article 368 of the
Constitution of India, without any
amendment, the Constitution (Forty-
fourth Amendment) Bill, 1977, which
was passed by the Lok Sabha at its
sitting held on the 2oth December,

1977.”

12.451 hrs.

STATEMENT RE. RECENT INCI-
DENTS OF SABOTAGE

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
Sir, in the course of discusions on a Calling
Attention Notice in this House last month
on the recent incidents of sabotage in the
country directed against vital installations
like Railways, AIR, Power Plants etc.,
I had promised that before the House
adjourns I shall try to make another
statement on the ti.Q: I had already
indicated that it had bgen im
State Governments émummwtg:
Delhi Police that no efforts should be
spared in making thorough and com-
prehensive invenignti.omf into all t‘l’::e
incidents. Arr cats for ter vigi-
lance and ro.t:c‘g;‘n of alh;'ir& instals
lations h also been taken in hand.
Fullest cooperation of the Central Go-
vernment has also been extended o the

Of the 4 incidents on the Railways
in November where the circumstances
led to a strong suspicion of sabotage,
some break through has been made in
the investigations into the derailment
of the train between Mana and
Murtajpur on 1gth November in Mahae
rashtra. The other three accidents on the
Railways are still under investigation.
Some pr has also becnm‘mdc into
the case ﬁ sabotage at the a
Thermal Power Station in Bihar. Inﬂg'll::ri-

gations in to the blast at Hardua-

ganj. Power Plant, the cxplosicn in the
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Baroda Heavy Water Plant and the indi-
dqu in lhcvglundm O Factory

Maharashtra do not indicate ssbo-
ugplm

tions are stll i
the AIR fire ax kai

SHRI O. V. ALAGBESAN (Arko-
nam): I would like to say, Sir, that we
are sorry that ':: notable progrem has

' of u.r.pl.m
to; !onk into the matter and. ':ﬁ that
grievances of the teachers are .

SHRI YOTIRMOY BOSU
(Diamond H: )z Sir, I have written

to you about the Nationl Herald. We
arc now on the last day of this Scasion. ..

SHRI R. VENKATARAMAN
(Madras Sowth) : Sir, you have 'w:n
mc pamifon to raise a matter,.

ot wren sw (AW )

W AgIeT, mmtmﬁn
Tar ¥ Hifir ox frec wOrEfeR
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9T AW WT W71 2 W2 ETEWW
fearl # gwaret & fey o e
a1 WifE TR w1 e Q@
2wk 9 r Afr wr fow ww
frafr & @ w ww ol
f fmsflz2wmammE@ W
fer mr ¥feR 3@ T oW

FELEEY Aol ¥ gfzamey fea T
g wx g o gy quman
am ?

MATTERS UNDER RULE 377

(i) THREAT OF RETRENGHMENT IN BEas
Surpej Projecr.

MR. SPEAKER: Now, there are
ten statements to be made under Rule
377- Isit the pleasure of the House that
thee statcements be made today?

SOME HON. MEMBERS: Ye.

SHRI DINEN BHATTACHARYA
(Serampore): Sir, I gave this notice
long back. I have got the information
from the Beas Project cmpl yees that a
large number of jumior ecrn are

e coming
mnnfh of Fecbruary when the project will
be almost complete. These junior engi-
neers were taken on ad Aoc  basis,

have met the Minister concerned

but they have not received any reply

as yet to their demand made. Their

demand is that when the project is com-

pleted and the authorities will recruit

ncw enpnl:eﬂ. why not the old experi-

neers be kept in that service

50 llnt. esc people who have acquired

experience during the project weork may
get a chance to stay there,

Sir, in case new reu'unmml ".kt‘e takes
place the new engineers will time
tnlnmwh:mnthn: pgople are nlrud)'
trained. So, these engineers numbering
about :tzto may be kept in that Heams

the maiptenance work for

w thcy are conmq!‘-: ing new recruit-
ment to be made from Himachal Pradcsh

Rajasthan and Punjab. My bumble re-

cL uest to you and the government ls that

eir services may be retained so that

they may not have to face relrcnchmenl



